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c;ENT'V;L ~l).\lNISTlV-TIVE TRIBUNA 

A LLAH..BI\ D BENOi 

A LIAH"BAD. 
*** •• _+ .+**it ..... **** ..... + It it*'**** 

Allaha ad this the )~ I~ day of 

Origindl application No. 197 of 1990. 

Hon'ble Mr. T.L. Verma. JM 
Hon 'ble Mr. D.S. Baweja. AM 

Smt. Ydshodd Devi. Sri Ved Prakosh Shdrmo, 

Lecturer in D.L .W., Int~r College, Vardnasi. 
205-D. D.L.W •• Varanosi. 

• 

••••• 

C/>< Sri B.R. Tripathi 

Versus 

1. Chairman. Railway Board. M/o Railways. 
Rail Bhavan, New Delhi. 

2. Union of India through General Manager. 
Diesel Locomotive Works . Vara r,a si. 

1997. 

• • • • • • • Respondents • 

C!R Sri A . Sthalkar 

Q!l!2f!l 

Hon'ble Mr. D.S. Baweja, AM 

• 

This dpplication has been filed with d praY Er 

to direct respondents to grant Group B s ,dt uS to the 

applicant from 1.1.B6 which is attached to Seni or Grade 

Lecturer. 

2. The applicdnt has filed this application on 

22.2.90 while working as Lect 'Jrer in Inter College. Diesel 

Locomotive Works (DU~). Indian Railways, VOrdndsi. The 

dppliran:ts Cdse is thdt in terrr;s of Rail .... ay Boar.its letter 

dated 11.1.88, she is entitled for Gro·Jp B(Cla,s II) 

status aft€~ bei ng given senior grade of Rs. 2(X)()-3500 

~ 
from 1.1.86. On teing deni e d this claim. this dpplicotion 

has been filed. 
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The respondents ha ve co ntes t eo the dPplication 

through c ou nt e r reply . The res pondents hdv countered that 

as per Rililway Board's l etter date d 28.7.88 , corrigendum 

-

to lett -r dated 11.1. 88 haS been carri ed out by subs t ituting 

pa ra 6 providing that post grddudte tedchers in the sCdle 

Rs. 1640-2900 when appointed in the se ni or graoe of iI- 2000-

3500 will not become eligible f ~ r Gr oup B (Clo ss II) 

stdtuS. In view of these extant instructions, the cldim 

ma de is no~ admissible. 

4. The applit.<lnt has filed rejoinder r ep ly td king 

a stand that the letter dated 11.1.88 is to l:: e applied 

in her cd Se. 

5. We ha ve h_drd the matter on 9.12.96. None 

was present on behdlf of the "ppli cant. On the several 

edr lier dates a Iso the counsel of the dpplicant had not 

been appedring. Slnce it was an old COset we considered 

it appropriate not to ad iourn the Cdse further and to 

proceed further to decide the matt er tdsed on the pleaei,,"s 

of the dpplicant on record. We h ... rd the learned counsel 

for the respondents • 

6 . After reserving the judgement on 9. 1 2 . 96 

respondents have filed 1I Misc. application submitting that 

as per informati on with the off ;,ce, the applicant has 

since died on 26.2.92. A letter dated 1.7.92 from the 

hustdnd of the applicant addresseo to the off ice informing 

at out the death of his wife (applicdnt) dnd requesting 

for payment of sett lement d u e s to him has teen troJg ht on 

record. No substitJtion dpplicdtion had been moved till 

the hearing of the case. In view of this position , the 

present application abates . The dpplicdcion is dccordingly 
• 
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disliis se d as a~ated. No order d S to COS ts . 

7J1ff t5"J?<-,. 
Member _4 


